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" PATNA HIGH COURT

No. 61878/Adm. Rules The 26th November 2014

ADDENDA AND CORRIGENDA
TO
PATNA HIGH COURT RULES, 1916
(Fifth Edition)
C.S. No. - 138
The existing Part-IV- Miscellaneous, Chapter-XIV of the Patna High
Court Rules, 1916 regarding Information and Copies be replaced by
following Part- IV-Miscellaneous, Chapter- XIV with immediate effect.
CHAPTER XIV
INFORMATION AND COPIES
L) The provisions contained in Chapter III shall, as far as
possible, apply to the applications made under this Chapter.
(i)  This Chapter will come into effect from the date of its
publication in the Bihar Government Gazette.

2. All applications for search/ examination/ inspection of the records
or for certified copies of the judgments/ orders/ pleadings/
documents/ evidence shall be made under this Chapter and shall be
tendered /submitted in the Copying Section on any working day
between 10.30 a.m. and 1.30 p.m
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i) Applications for copy will be made in Form ‘A’ appended to

ii)

. i)

this Chapter.

Applications for search/examination/ inspection will be
made in Form ‘B’ appended to this Chapter.
Applications for information will be made in Form ‘¢’
appended to this Chapter.

For the purpose of this Chapter :-

a)
b)

c)

d)

“Court” or “this Court” means the Patna High Court or
the High Court of Judicature at Patna.

“Day/s” wherever used in this Chapter will mean
working day/s.

“Public Officer” means an officer in Class I or Class II
service of the Central/State Governments or the Chief
Executive Officer/ Secretary of any Local Self
Government (MunicipalCorporations/ Municipalities/
Panchayats).

“Public Purpose” mearis the copy required for the
record of the Central/State Government/ Local Self
Governments (Municipal Corporations/ Municipalities /
Panchayats) or for production in any legal proceeding
before a Court/ Tribunal/ Authority.

“Proceeding” means any suit/ appeal/ petition/
application instituted/ preferred/ filed/ made in/
before/ to this Court, whether pending/ disposed of.
“Record” means the record of the proceeding filed in
this Court or the record of any proceeding filed in any
court or tribunal or before any authority, if called for
by this Court and is lying in the possession of this
Court.

The fees chargeable under this chapter will be paid through franking
machine located in the high court complex or by plastic money or in
cash or by any other electronic mode,

A fee will be charged for furnishing certified copies:-

a)

b)

d)

At the rate of Rs. S/- for every page of the
Jjudgments/orders /pleadings/documents /evidence.

In case of pleadings/ evidence/ document filed/
recorded/ exhibited in a suit/ appeal/ application
instituted/ preferred/ made to a civil court
subordinate to the High Court, the fees as may be
chargeable under the Court - fees Act, 1870.

In case of maps and Plans a fee at the rate of Rs.50/-
Per map or plan.

A fee of Rs. 10/- will be charged on every application
for search and examination/inspection/infonnation of
the record of any proceeding filed in the High Court or
of the lower Court record called for and lying in the
possession of the High Court.
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6.

£

10.

Clarification:

i)

i)

Fees at the rate specified in the foregoing clauses of
this rule will be charged on ordinary applications.

Fees at double the rate specified in the foregoing
clauses of this rule will be charged on urgent
applications.

Provided that no fees will be charged:-

i)

i)

On application for search/ examination/ inspection/
information/ copy made by a public officer if required
for a public purpose.

On applications for copy of the judgment or order
recording conviction/ acquittal of a Government
servant in case such application is made by the head
of the department concerned.

The advocates on record may, on payment of the specified/
prescribed fees, apply for copy of the judgments/ decrees/ orders
passed/ made by this court in any proceeding.
Applications for search / examination / inspection / information of
the records or for the certified copies of the judgments /orders
/pleadings /documents /evidence in any proceeding may be made

by:-
a

b)

<)

A party to the proceeding if the party has appeared in
person.

The advocate on record if the party has appeared
through the advocate.

A “Public Officer” if the search/ examination /
inspection/ information/ copy is required for “public
purpose”.

A stranger to the proceeding may:-

a)

b)

For the reasons/ purpose recorded in writing in the
application made personally or through the advocate
on record, apply for the certified copies of the
judgments/ orders/ pleadings/ documents/ evidence
in the matters decided by the high court.

For the reasons/purpose recorded in writing in the
application personally or through the Advocate on
Record, apply for search/ examination/ inspection/
information of the records or for the certified
copies of the Judgments/ Orders/ Pleadings/
Documents/ Evidence in the matters decided by the
High Court.

The application made by the stranger to the proceeding will be
processed only if the Joint Registrar (Judicial) is satisfied about the
bona fide requirement.

A fee at double the rate specified in this chapter will be charged on

the applications made by the stranger/s to the proceedings.
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L1

12.

Procedure for application for information and for processing such
application (applications be made in Form 'C' attached to this

chapter):-
a)

b)

c)

d)

g)

h)
i)

On receipt

Applicant will enter identical particulars of date, name
& Residence in both parts of from 'C' appended to this
chapter.

The officer receiving the application will enter the
plausible date for furnishing the information in
column 04 in part I & part II of the Form 'C'.

Duly filled in part II of the Form ‘C’ will be handed over
to the applicant. The applicant will enter his signature
in column 05 of Part I of Form ‘C’ in proof of the
receipt.

Part I of Form 'C' duly filled in will be passed over to
the Section Officer of the concerned Section before the
closing of the day, but in no case later than the next
succeeding day.

The concerned Section officer will receive the Form &
will enter the remarks/ necessary information in
column 6 of the Form and will return to the receiving
officer within not more than 04 days from the date of
requisition.

On receipt of part I of Form 'C', the receiving officer
will make it over to the applicant.

In the receipt thereof, the Applicant will put his
signature & date in column 06 of part II of Form 'C'.
The receiving officer will recover Part II of Form 'C'
from the applicant.

All Part II of Form ‘C’ recovered from the applicants
will be neatly filed & will be retained for one month.
After expiry of one month, part Il of Form 'C' retained
by section will be destroyed and recycled.

of the application for search/ examination/ inspection

of the records or for the copies of the judgments/ orders/

pleadings/

documents/ evidence the Registry will process the

same as under :-

a)

b)

Every application for a copy of Order/ Judgment/

iti i b e = AN
Petition/ Memo of Appeal or any Proceeding will be

consecutively numbered and entered in the register
(digital and or non-digital).

After receipt of requisition, within not more than 3
days, requisition will be examined for further process.
Defective or incomplete requisition will not be
processed further until the defect is rectified or the
requisition is made complete on payment of Rs. 3/- for
each requisition.

The fees payable on valid or complete requisitions will
be assessed within 5 days of receipt of the requisition.
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d)

g

h)

J)
k)

)

The assessment will be displayed on Patna High Court
Website and the notice board of the copying section
after Court hours on the same day.

The Section Officer of the Copying department if
necessary will call for the relevant records from the
concerned section, not later than on the next working
day. The concerned section will send the record
immediately but not later than 3 days in case of
pending proceeding and five days in case of the
disposed of proceeding. On receipt of record in the
copying section, the fees will be assessed within not
more than two days for such records.

The applicant will make the payment of the fees
assessed within three days from the date of display on
the website or the notice board. Fees will be paid
between 11:30 A.M. and 01:30 P.M.

On receipt of fees, requisitions will be processed
further.

On receipt of fees, the amount will be entered by the
section officer of the copying section in the main Form
and the counter foil in the Form annexed at Appendix
A to this chapter.

The Section Officer will state the date of delivery of the
copy both on the main Form and the counter foil
(Appendix A annexed to this chapter).

Section Officer of the Copying section will cause the
copy to be made thereupon.

The copy will be furnished on the presentation of the
counter foil.

In case of digital records, certified copy of
Judgment/Order will be furnished on the date of
receipt of the valid application complete in all respects
and on payment of the fees.

At the time of delivery of the copy, the Section Officer
will secure the signature of the person receiving the
COpy on reverse of the application in proof of receipt of
the copy.

If copy is not received by the applicant within 30 days
from the date of display. The copying section will
destroy the same through re-cycling.

In case of certified copies, Deputy Registrar or his
nominee will certify it to be true copy under his
signature and will put the seal of the Patna High
Court.

After delivery of the copy, requisitions will be preserved
for six months. On expiry of the six months, the
requisitions will be processed for destruction through
re-cycling.
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15. In case of difficulty, the interpretation made by the Chief Justice or
by the Judge nominated by the Chief Justice in this behalf or by
the Registrar General, if nominated by the Chief Justice will be
final and binding.

The copies will be made on A4 size paper only.
The computer print will be made in Times New Roman font of 12
size and 1 % spacing.

APPENDIX (Under this Chapter)

a) Applications for copy Form ‘A’.

b) Applications for search/ examination/ inspection
Form B’.

c) Applications for information Form ‘C’.

File No. - Misc.-10-2014 (Administrative Rules)

BRtpills o i 2014
By Order of the Court,

Sd./Illegible,
Registrar General.












